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An Act to amend the Clne-workers Welfare Cess Act 1981

BE it enacted by Parllament m the Forty fourth Year of the Rspublie of
Indla as follows

1 Thns Act may be called the Clne-workers Welfare Cess (Amendment)

Act 1993

2. In section 3 of the Cine-workers ‘Welfare ‘Cess Act, 1981, for sub-sec-
thIl (1) the foﬂowm‘:' § b-éécﬁbh shallbe subéti‘fdtéd, nami;ly:—'

“(1) There shall: be levwd and -collected as a cess, for the purpeses‘

“of the Cme-workers We‘lfare “Fund Act, 1981, a du'cy of excise at sich

rate, not bemg less than one Lhousand rupees and not exceedmg ﬁwenty
.thousand rupees on every feature ﬁlm as the Central Government may,
'by notification in. t!he Oﬂ°101a1 G‘azette spemfy from timg. to time.”
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